a6oy
tak, Jind and Sonepat by road over}
underbridges.

(b) Does not arise.

(c) Under the extant
Railways construct road overjunder-
bridges in replacement of any of the
existing busy level crossings provided
the schemes are sponsored by the
State Government and further the
State Government Road authority
agree to bear their share of the cost.
The converned State Government have
not sp far sponsored proposals for
replacement of any of these lcvel
crossings by road overbridges.

Railway Porters

1341. Shri Balraj Madhok:
Shri Hardyal Devgun:

Will the Minister of Rallwayg be
pleased to state:

{a) the steps taken for the wel-
fare and security of railway porters
since the independence; and

(b) the manner in which lakhs of
rupeeg collecteg from railway porters
annually as license fees are being
utilised?

The Minister of Railways (Shri
C, M. Poonacha): (a) The Licensed
Porters, wha were, prior to 187,
generally employed through contrac-
tors, are now licensed direct by the
Railways, so that they may enjoy e-
curity of tenure as long as their work
and genecral conduct are satisfactory.

Other steps taken for their welfare
are-—

(i) Free ‘out-patient’ medical
treatment is provided to licen-
sed porters for self only; and

(ii) Bipartite Committees are for-
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1342, Shri Deven Ben: Will the Min-
ister nfm”bepwtom:

(a) the names of employees of the
Chittaranjan Locomotive Workshop,
who have been dismisseq under the
Fresident’s order since 1960; and

(b) whether Government propose
to revise the said order, thereby sna-
bling the dismissed persons to resume
their duties?

The Minister of Rallways (Shri C. M.
Poonacha): (a) None was dismiased;
only one employee, Shri Shambhu Nath
Dev. was, however, removed from
service,

(b) No.
Pay Scaleg of Skilleda Labour en
Raliways

1243. Shri Deven Sen:
shrl Madhn Limsye:

Will the Minister of Rallways be
pleased to state:

(a) whether there are two catego-
ries of skilled labour on the Indian
Railways, one recruited from the
Khalasis (unskilled labourers) and
the other from the Trada Apprentices
(after undergoing 5 to 3§ years
schooling) direct;

(b) if 30, whethey both are paid the
same scales;

(c) whether in view of several
years’ training and the extra expen-
diture involved, Government propos®
35nth'ﬂodmﬂmﬁt-

from Trede Apprentices, a higher
lﬂh‘;“ - T





